
HARYANA VIDHAN SABHA 

LIST OF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE 
HELD IN THE HALL OF THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN, 
CHANDIGARH, ON WEDNESDAY, THE  16TH MARCH, 2022 AT 10.00 A.M.  

I.  QUESTIONS. 

  Questions entered in the separate list to be asked and answers given. 
 

II. CALLING ATTENTION NOTICE 
 

Calling Attention Notice No. 19     regarding giving compensation to the farmers whose 
crops have been damaged due to unseasonal rain 
and hailstorm, given by Smt. Kiran Choudhry, 
MLA. 

 
Calling Attention Notice Nos. 40 (Shri Abhay Singh Chautala, MLA),  
60 (Shri Chiranjeev Rao, MLA) and Adjournment Motion No. 4 converted into 
Calling Attention Notice No. 74 (Shri Jagbir Singh Malik, MLA, Shri Aftab 
Ahmed, MLA,Shri Varun Chaudhary, MLA, Shri Indu Raj, MLA, Shri Mamman 
Khan, MLA,Shri Mewa Singh, MLA, Smt. Geeta Bhukkal, MLA, Shri Balbir 
Singh, MLA, Shri Jaiveer Singh, MLA, Smt. Shakuntala Khatak, MLA, Shri 
Kuldeep Vats, MLA, Shri Bishan Lal, MLA, Smt. Renu Bala, MLA, Shri Sishpal 
Singh, MLA and Shri Shamsher Singh Gogi, MLA) on the similar subject clubbed 
with Calling Attention Notice No. 19. The Hon’ble Members may also raise 
supplementary at the time of discussion on the Calling Attention Notice No. 19. 

 
 

III.  BUDGET FOR THE YEAR 2022-2023. 
 

RESUMPTION OF GENERAL DISCUSSION on the Budget Estimates for the year  
2022-2023. 

 
IV. PRESENTATION OF REPORT OF THE ASSEMBLY COMMITTEES. 

1.  

 

THE CHAIRPERSON OF 
THE COMMITTEE ON 
THE WELFARE OF 
SCHEDULED CASTES, 
SCHEDULED TRIBES 
AND BACKWARD 
CLASSES 

 

to present the Forty Fifth Report of the Committee on 
the Welfare of Scheduled Castes, Scheduled Tribes and 
Backward Classes for the year 2021-2022 on the 
reservation/ representation of Scheduled Castes, 
Scheduled Tribes and Backward Classes in various 
departments, Central/State Government’s Schemes 
applicable, facilities provided under the Scheduled 
Castes Sub Plan outlay and  stipend to the students of 
SC category, the matter of atrocities caused against the 
Scheduled Castes categories and compensation granted 
to them, 100-100 square yards plots allotted by the 
Development and Panchayat Department & the houses 
allotted under the “Pardhan Mantri Awas Yojna” to the 
reserved categories & Food items providing under the 
National Food Security Act etc. and action taken by the 
concerned departments on the recommendations/ 
observations of the Committee. 



2.  THE CHAIRPERSON OF 
THE COMMITTEE ON 
LOCAL BODIES AND 
PANCHAYATI RAJ 
INSTITUTIONS  

to present the Seventeenth Report of the Committee on 
Local Bodies and Panchayati Raj Institutions for the 
year 2021-2022 on  Annual Technical Inspection Report 
on Local Bodies & Panchayati Raj Institutions for the 
year 2011-2012, 2012-2013, 2013-2014, 2014-2015, 
2015-2016 & 2016-2017 Audited by the Principal 
Accountant General (Audit), Haryana. & Annual Audit 
Reports of Municipal Corporations Gurugram & 
Faridabad for the year 2018-2019 and Annual Audit 
Report of the Local Audit Department Haryana on the 
Accounts of Panchayati Raj Institutions (PRIs) for the 
year 2015-2016 audited by the Director, Local Audit 
Department, Haryana. 

 

V. OFFICIAL RESOLUTION 

A MINISTER to move- “That whereas the Parliament enacted the Transplantation of 
Human Organs (Amendment) Act, 2011 (Central Act 16 of 2011), to provide for the 
regulation of removal, storage and transplantation of human organs for therapeutic purposes 
and for the prevention of commercial dealings in human organs and for matter connected 
therewith or incidental thereto: 
   And whereas the Central Government has appointed the 28th September, 
2011, as the date on which the Transplantation of Human Organs (Amendment) Act, 2011 
(Central Act 16 of 2011), shall come into force in the States of Goa, Himachal Pradesh and 
West Bengal and in all the Union Territories; 
   And whereas sub-sections (2) and (3) of section 1 of the said Act provide that 
it shall come into force in any other State which adopts this Act by resolution passed in that 
behalf under Clause (1) of article 252 of the Constitution of India, on the date of such 
adoption; 
   And whereas the State of Haryana intends to adopt the amendment of the 
said Act so as to regulate the removal, storage and transplantation of human organs for 
therapeutic purposes and for the prevention of commercial dealings in human organs and for 
matters connected therewith or incidental thereto in the State of Haryana effectively; 
   Now, therefore, in pursuance of the provisions of clause (1) of article 252 of 
the Constitution of India and sub-sections (2) and (3) of section 1 of the Transplantation of 
Human Organs (Amendment) Act, 2011 (Central Act 16 of 2011), this House of the 
Legislature of the State of Haryana hereby resolves to adopt the Transplantation of Human 
Organs (Amendment) Act, 2011 (Central Act 16 of 2011), so as to regulate the removal, 
storage and transplantation of human organs for therapeutic purposes and for the prevention 
of commercial dealings in human organs and for matters connected therewith or incidental 
thereto in the State of Haryana effectively.” 
 

VI. LEGISLATIVE BUSINESS. 

(i) (Bill for introduction, consideration and passing) 
 

The Haryana Appropriation 
 (No. 1) Bill, 2022 

A MINISTER 
 
 

to introduce the Haryana Appropriation (No. 1) 
Bill; 
 
 
to move that the Haryana Appropriation (No. 1) 
Bill be taken into consideration at once; 
 
Also to move that the Bill be passed. 
 

  (ii) (Bills to be introduced) 

1. The Haryana Mechanical 
Vehicles (Levy of Tolls) 
Amendment Bill, 2022 

A MINISTER to introduce the Haryana Mechanical Vehicles (Levy 
of Tolls) Amendment Bill. 



2. The Haryana Water Resources 
(Conservation, Regulation and 
Management) Authority 
(Amendment) Bill, 2022 

A MINISTER to introduce the Haryana Water Resources 
(Conservation, Regulation and Management) 
Authority (Amendment) Bill. 

(iii) (Bills for consideration and passing) 

1. The Haryana Laws (Special 
Provisions) Amendment Bill, 
2022 

A MINISTER to move that the Haryana Laws (Special Provisions) 
Amendment Bill be taken into consideration at once; 
 
Also to move that the Bill be passed. 
 

2. The Haryana Repealing Bill, 
2022 

A MINISTER to move that the Haryana Repealing Bill be taken 
into consideration at once; 
 
Also to move that the Bill be passed. 
 

3. The Haryana Fire and 
Emergency Services Bill, 2022 

A MINISTER to move that the Haryana Fire and Emergency 
Services Bill be taken into consideration at once; 
 
Also to move that the Bill be passed. 
 

4. The Haryana Municipal 
(Amendment) Bill, 2022 

A MINISTER to move that the Haryana Municipal (Amendment) 
Bill be taken into consideration at once; 
 
Also to move that the Bill be passed. 

5. The Haryana Municipal 
Corporation (Amendment) Bill, 
2022 

A MINISTER to move that the Haryana Municipal Corporation 
(Amendment) Bill be taken into consideration at 
once; 
 
Also to move that the Bill be passed. 

6. The Haryana Co-operative 
Societies (Amendment) Bill, 
2022 

A MINISTER to move that the Haryana Co-operative Societies 
(Amendment) Bill be taken into consideration at 
once; 
 
Also to move that the Bill be passed. 

7. The Sports University of 
Haryana Bill, 2021 (as reported 
by the Select Committee) 

A MINISTER to move that the Sports University of Haryana Bill be 
taken into consideration at once; 
 
Also to move that the Bill be passed. 

 
 

CHANDIGARH:                                                      RAJENDER KUMAR NANDAL, 
THE 15TH MARCH, 2022.                                            SECRETARY. 

 
 

 

 

 

 

 

 

 

 

 








